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12549 Demands

payment during the ycar ending
the 31st day of March, 1962, in

President to complete the sum
necessary to defray the charges
which will come in course of respect of ‘Commuted Value of
payment during the year ending Pensions".”
the 31st day of March, 1962, in

respect of Pre partition of Pay- DxMAND No. 118—OTHER CAPITAL QUT=
ments’,” LAY OF THE MINISTRY OF FINANCE

Demanp No, 114—CaPITAL OUTLAY ON

INDIA SECURITY PRESS “That g sum not exceeding
Rs, 74,67,59,000 be granted to the
President to  complete the sum
necessary to defray the charges
which will come in course of

“That g sum not eXceeding
Rs. 29,87,000 be granted to the
President to complete the sum i
necessary to defray the charges payment during the year ending
which will come in course of the 31st d“i"’ of March, 1962, in
payment during the year ending respect of ‘Othen Capital Outlay
the 31st day of March, 1962, in of the Ministry of Finance'”
respect of ‘Capital Outlay on

(1)

India Securily Press'. DeMAND No. 119—CAPITAL QUTLAY ON
GRANTS TO STATES FOR DEVELOPMENT
DemManD No, 115—CarrtaL OUTLAY ON

CURRENCY AND COINAGE .
“That g sum not exceeding

Rs. 15,73,00,000 be granted to the
President 1o complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1862, in

“That a sum not cxceeding
Rs. 9,42,25,000 be granted to the
President to  complete the gum
necessary to defray the charges
which will come in course of
payment during the year ending respect of ‘Capifal Outlay on
the 31st day of March, 1962, in Grants to States for Develop-
respect of ‘Capital Outlay on Cur- moent’.”
rency and Coinage’.”

Demanp No. 120—Loans AND ADVANC-
Demanp No. 116—CaprraL OQUTLAY ON

MiInTS

“That a sum not exceeding
Rs. 633,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1982, in
respect of ‘Capital Outlay on
Mints’.”

Demaxp No. 117—CoMMurer VaLum

or Prnsions

“That a sum not exceeding
Rs. 1,36,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come In course of

10 more minutes, The
now tske up the other Demands v.e

£s BY THE CENTRAL GOVERNMENT

“That g sum not exceeding
Rs. 1,56,38,60,000 be granted to the
President to  complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Loans and Advances
by the Central Government'.”

DeparTMENT OF ATOMIC ENERGY

Mr. Speaker: Now, there are still
House will



Demands

12551 (.

.after another. We shall take up the
‘Demands relating to the Department
of Atomic Energy first.

‘Demanp No. 102—DEPARTMENT  OF
Atomic ENERGY

Mr. Speaker: The question is:

“That a sum not exceeding
‘Rs. 15,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
paymeni dur.ag ihe year ending
the 31st day of March. 1962, in
respect of ‘Department of Atomic

Energy .

The motion was adopted.

- DEmMAND No, 103—ATtomIic ENERGY Re-
SEARCH

Mr. Speaker: The question is:

“Thai g sum not excecding
Rs. 5,36,80,000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respeet of ‘Atomic Encrgy Re-
search’.”

The motion was adopted,

Demanp No. 141—CAPITAL OuTLAY OF
gHE DEPARTMPNT OF ATOMIC FNERGY

Mr. Speaker: The gucstion is:

“That g sum ot eveceed g
Rs. 5,00,49,000 be granted 1o t.e
President tu compiel® l.e sum
necessary to defray the charges
which will come m course of
payment during the year ending
the 8lst dav of March, 1962, in
respect of ‘Capital Ontlay of the
Department of Atomic Energy".”
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The motion was adopted.

DEPARTMENT OF
AFFAIRS

PARLIANENTARY

Mr. Speaker: We will now take up
Demands relating to the Department
of Parliamentary Affairs,

DeEMAND No, 104—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

Mr. Speaker: Motion moved:

“That g sum not exceeding
Rs. 2,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Department of Parlia-

mentary Affairs’,

Shri T. B. Viltai Rao (Khammam):
Mr, Speaker, Sir, I have not much to
say on this Demand except a few
words regarding the assurances that
are given by the various Ministers.
The Department of -Parliamentary
Affairs is responsible to chase them,
that is to say, to see that these assur-
ancesg are fulfilled, 1 am sorry the
Minister of Parliamentary Affairs has
not displayed the “agour that he dis-
played during the First Lok Sabha
when mauy assurances used to be ful-
filled. The other day in the Com-
mittce on Assurances 1 found that
the assurances that had becen given
by the various Ministers during the
First Ses.om of the Second Lok Sabha
have not been fulfilled. Therefore, I
would rey.cst him tio pursue the
other Ministers with a little more
vigour and sec that these assurances

are kept up.

Then, the other day weo raised the
question, and my colleague Shriuati
Parvathi Krishnan hag raised iy now,
of the expenditure incurred by the re-
convening of the Rajya Sabha. The





